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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4793/2013
(From the judgenent and order dated 09/05/2013 in CRLMC No.423/2013, of
The H GH COURT OF DELHI AT N. DELHI)

MONTARI | NDUSTRI ES LTD. & ANR Petitioner(s)
VERSUS
FM | NVESTMENT P. LTD. & ORS. Respondent ( s)

(Wth appl n(s) for ex-parte stay,exenption fromfiling c/c of the inpugned
Judgmnent

Date: 31/05/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
HON BLE MR JUSTI CE MADAN B. LOKUR
( VACATI ON BENCH)
For Petitioner(s) M. P.S. Patwalia, Sr.Adv.

M. Arun Arora, Adv.

M. Raj esh Kumar, Adv.

For Ms. Gari ma Prashad, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Issue notice to the respondents provided a sum of
Rs. 47,00, 000/ - (Rupees forty seven lakhs only) which is informed to
be the outstanding anbunt towards the cheque of Rs.67,00,000/-
(Rupees sixty seven | akhs only) which had bounced, be deposited in
this Court by 4th June, 2013 and the question of determ nation of
interest by way of conpensation wll be considered after the
respondents appear in the matter.

Further proceedings in Conplaint Case No.801 of 2011
pendi ng before the Metropolitan Magistrate, Patiala House, New
Del hi, shall remain stayed until further orders provided the anount
i ndi cated herein above is deposited by the petitioners.
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